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CENTRAL ADMINISTRATIVE TRIBUNAL
| ERNAKULAM BENCH

Original Application No.73/2011

Friday, this the 15" day of July, 2011
CORAM:
\/
Hon'ble Dr. K.B.S Rajan, Judicial Member

T.O Johnson

Aged 60 years, S/o T.P Ouseph

(Retired Driver Gr.I1

Office of the Executive Engineer

Southern Railway, Construction

Muvattupuzha) residing at

Thekkekkara House

P.O Ammadam, Trichur District

Kerala o e Applicants
(By Advocate — Mr.T.C Govindaswamy)

Versus

1. Union of India, represented by
Secretary to the Government of
India, Ministry of Railways
New Delhi

2.  The General Manager
Southern Railway, Head Quarters
Office, Park Town P.O
Chennai - 3

3.  Chief Enginécr (Construction)
Southern Railway, Egmore
Chennai - 8

4. Senior Divisional Personnel
Officer, Southern Railway
Trivandrum Division
Trivandrum -14

5.  Divisional Finance Manager
Southern Railway,

Trivandrum Division
Triyandrum — 14 Respondents

y Advocate — Mr. P.Haridas)

/



This Onginal Application having been heard on 15.07.2011, the
Tribunal on the same day delivered the following:
ORDER

By Hon'ble Dr.K.B.S Rajan. Judicial Member -

Heard the matter. Order dated 19.08.2010 (Annexure A-6),
which is impugned in this O.A, stands withdrawn by a communication
dated 09.06.2011, which has b‘een annexed as Annexure MA-1 in
M.A 534/11 (which has been taken on record). With this, the Original
Application becomes infructuous. Nevertheless, the counsel for the
applicant submits that direction may be given to the respondents to
revise the pension of the applicant in tefms -of order dated
09.06.2011 and effect the payment of difference in pension and other
terminal benefits expeditiously. It is fervently hoped that the
respondents will consider the case of the applicant for pension as
well as other benefits strictly in accordance with the order dated
09.06.2011 and the same be considered preferably within a period of
2 months. Accordingly this O.A is closed as infructuous.

(Dated this the 15 day of July, 201 1)

Dr. K.B S Rajan)
Judicial Member
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